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~onment of the People s Republic of China, |

1he response of other countries to the sug-
gestions made by the Prime Minster in her
Broadcast on 7th July 1966 on finding u
peaceful solution to the Vietnam problem
has not been unfavourable.

EriCcTION BROADCAST
64. SHRIMATI 1 ALILHA (RAJA-
GOPALAN)  Will  the Minister of

INFORMATION AND BROADCASTING
be pleased to refer to the answer given
to Starred Question No. 826 in the Rajya
Sabha on 29th March, 1966 and state:

(a) whether any  settlement 1egarding
election broadcast has since been reached
hetween the political parties: and

(b) 1l so, what are the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI RAIJ
BAHADUR) 1) lhe Government hes
not recetved any 1nformation in this regard
so far.

{b) Does not arise.

Piiar Comnviiting oN IES

65 SHRIMAIlI 1AR\Y RAMCHAN-
PDRA SATHE: Will the Minister of
“XTERNAI  AFFAIRS be pleased to

state when the Pillai Committee on the
'ndian Foreign Service 15 likely to submit
its 1epoit ?

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH) :
The seport of the Committee is cxpected
to be ready next month.

L d

INDIANS IN SHANGHAI

66 RAIA SHANKAR PRATAP
SINGH * Will the Minister of EXTERNAI
AFFAIRS be plcased to state :

(a) whether it is a fact that the Indians
in Shanghai have requested the Govern-
ment of India for their repatriation; and

(b) if so. what action Government have
taken in this regard ?
L6IRS/66 3
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. THE MINISTER OF LEXTERNAL
AFFAIRS (SARDAR SWARAN SINGH) :
(a) As a result of increasing hardships and
restrictions placed on the practice of their
trade by the Chinese authorities, many of

the Indian nationals 1n Shanghai have
expressed 4 deswme to leave China  after
disposing of their assets.  Most ot the
Indians concerned are owners of dany

cattle

{b) The Indian Embassy 1n Peking has
tahen up with the Chinese Government
the question of hardships being faced by
the Indian commumty 1n Shanghai, the
disposal o1 therr assets and the grant ot
tacthities to those who wish to leave China
From time nme  olhicess  from  the
Fmbassy have becn visting Shanghai for
meeting the Indian community.

to

12 Noon

OBSFRVATIONS OF THE CHAIRMAN

ON THF HAPPENINGS IN THE
HOUSE ON THF 25TH JUIY,
1966

MR CHAIRMAN - Belole taking up
b istness on the Order Paper. T must
capross my deep distress at the unfortunate

th,

merdents  that took place in the  House
sostarday  Disosdaily conduct and  dis-
teaud of wathora wall disarcdit this House

m the ¢ os of the people Tt as 4 matter of
shame ard sorrow to me thit any Member
ot a House of Parliament representing the
giealest democracy in the world should
sometimes behave 1n a manner that can
destroy the very basis of the democratic
way of life  While T permit considerable
latitude to Members, sometimes through
procedure not strictly covered by rules. to
bring to the noticz of this House matters
vrowhich they mav feel strongly, T may
not a«llow this latitude to be ubused by
them. With the co-operation of hoth «des
of this House it was possible to maintain
the decorum so necessary for parliamentary
discussions T do hope this co-operation
will continue to be forthcoming in  the
futare, The forum of Parliament and the
right of free expression therein are things
to be cherished, and not to be sullied. T
would lhike to express the hope that what
happend in this House yesterday would
never be repeated.
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SHRI BHUPESH GUPTA (West Bep-

gal): Sir, I have a submission to make in-

this connection. (Interruptions) You cap-
not stop me from gsubmitting. The Chair
is here. What is it? Have they taken
charge of the House ?

MR. CHAIRMAN: They are not
stopping you.

SHRI BHUPESH GUPTA: Sir, you
have made your observations. Naturally,

I would not say anything on them. I
only wish, Sir, that you had invited us and
listened to what we had to say in this
matter. We had a point of view and certain
things to say. Unfortunately you were not
here yesterday; maybe that you have gone
through yesterday’s proceedings, but per-
haps it is sometimes necessary also to hear
the other party. It seems that in that state-
ment of yours we have been charged ex-
parte; Opposition only comes in for your
strictures.

AN HON. MEMBER: No.

SHRI BHUPESH GUPTA: It is for the
Chair to say “No”. If he says “No” I
will be very happy. But here the other
side was also there, and they also behaved
in a particular manner. I am not saying
that they did anytbing deliberately on this,
but they also behaved in a particular man-
per, not in keeping with the dignity of
the House. Therefore, Sir, I feel that it
would perhaps have been better for you if
you had consulted us, consulted them and
called the Leader of the House to your
chamber and also representatives of the
Opposition and, after hearing all of us, and
come here with your observations, We feel
that for what happened yesterday the res-
ponsibility squarely rests on the shoulders
of the Treasury Benches and some Mem-
bers of the ruling party. The dignity of
the House has to be maintained under your
guidance by both sides of the House. But
the other side wasg found extremely wanting
in this matter and extremely rigid in their
spproach and caused provocation. This is
all that I have to say and therefore I
regret that the statement has come in this
manner. You have given in your wisdom
a statement on which I think we can
express our regret over the fact that we
have been judged ex parte in this matter.

SHRI DAHYABHATI V. PATEL (Guja-
1at) : Mr, Chaiiman, Sir, I think everybody
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in the House would be very sorry at yes-
terday’s incidents. Unfortunately, an
attempt is being made to drag everybody
under the word ‘Opposition’, everybody
who does not belong to the Treasury
Benches. That is not correct, Sir. Only
a section of the Opposition had hny hand
in the regrettable incidents of yesterday.
We fully dissociate ourselves from inci-
dents of this type, Parliamentary demo-
cracy can only function under orderly
behaviour and under acceptance of the dis-
cipline of the House and the rulings of the
Chair and, Sir, we stand entirely by you
in this. We may sometimes not like your
rulings; we may sometimes feel aggrieved.
Yet we bow down to the rulings and deci-
sions of the Chair, and that is the only
way that parliamentary democracy can
function. We are very sorry at what
happened yesterday.

SHRI A. D. MANI (Madhya Pradesh) :
With great respect to you may I associate
myself with all that you have said in
condemning yesterday's disgraceful inci-
dents in this House? T speak here s a
Member of the Opposition and T believe
I represent the independent and neutral
opinion on this subject when I say that we
thoroughly disapprove of all that hap-
pened yesterday. Sir, it is not well known
outside this House that one of the atten-
dants who had to remove one of the
Members was injured in the scuffle and has
been suffering from a pain in the chest.
He has been X-rayed. We, Members of
Parliament, have not been elected to dis-
play our pugilistic powers on the floor of
this House and I feel that some firm steps
have to be taken to put down this sort
of irresponsibility on the part of some
Members, which brings shame and dis-
credit to all of us and to this august body

oft fawepaT weTaTe |t
(vew W) : gumfy Sft, & o
FUTATES | 37 gHeTel! & TS FT FIT
& SR ST g Y G a1 |1
fiv geizaTd aga @ua § 1 aft g gada
3 fagral #1 7Y £ Qv 98 S
aTw g 5 wemmra @ gfaeer &y
Frd TEq & fau sy fa § 9
AT F, PReg  FA F¥ J gHIAG
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%S § yoaed ¥ fagwal & Sl A1
Wit 1 A1 77 g€ § | I &
T @ A awar | g A qSA &
¥ T § 7 aft I gW AT F
I Y 59 axg F Tl #1 Afawy
7 qF qF 43 AT AT I

garafa ST, 98 #q9 IWL A AT
Y WIAAT AT, TF WeW # N g TG
L1 AT TG 57 AATEE § I8
faedt g7 Y guew & fog . . .
SHRI SYED AHMAD (Madhya Pra-
desh) : 1 object to that statement, What is

going on in Madhya Pradesh cannot be
digcussed here.

= frmag A ATt Sl
firg T ¥ 3T g A I/AAT AR
qEA It 3 gy H g5, gHA H
IAAAT FET & TF ATALA § S A6
zar PPy wredt F @] wi &, 5w
qw AW 9T F-AS ATAT T HT
S § ST T W@ | ZT9T &1 ) o«
&g I A9 U g I W BT, FOAG
% wpi &1 o fafems FTRIE )
ned R F v fegfa g ) ot ffa
#F§ At e i gaR wea &
W g AT FT AT WA AMRY
yfiaed  § fawam w3 gQ AR #
9 a<g 1 I 7 e a6 g9d
a7 # fag &7 A €, Senaed &
gt srfaeata gt T IW T@ F YA
FW FY ¢ o157 EAT 95 |
awrafa off, & eI wB Al
FE A o, g & fegreat &
% S AG 1 I WEHT & HT
T qE FT EIT QI I g ag
WWOE &1 g FX & ot g
frafaa & < @t 1 ot fRasw &1
SHRI A. P. CHATTERJEE (West
Bengal) : Mr. Chairman, Sir, I must say

with some amount of regret that ¥ had to
sce the spectacle that was enacted in this
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House yesterday. I saw an elderly gentle-
man—] am new to this House but I saw
an elderly gentleman being most humiliat-
ingly taken out of the Houso by several
burly Watch and Ward staff. I do not
know whether any member of the Wateh
and Ward staff suffered from a pain in the
chest or not. But if he at all suffers from
pain in the chest, I must say that it is for
psychological reasons and he must be
suflering from repentance that he laid his
hands upon an elderly gentleman, an hon.
Member of this House. That is the reason
perhaps why he is suffering from pain in
the chest. Now leaving aside that, what I
am submitting before you, Sir, is this. It
is true that the Opposition Members will
certainly co-operate with the Chairman in
maintaining parliamentary democracy, but
we find that in one part of the Indian
Union—and this Indian Union is not a
federal structure—parliamentary democracy
is being set at nought, We saw it in West
Bengal-—1 am a Member from West Ben-
gul; we saw how the Congress Party turned
the Assembly there into a one-party parlour
That we saw. Now we are witnessing
again that the Congress Party has turned
the U.P. Assembly also into a one-party
parlour and shattered to shreds the Cons-
titutional guarantees and Constitutional
rights by dealing brutally not only with
its striking Government employees but
also with certain hon. Members, I do not
know why the majority party should have
brutally come to the rescue of the Sucheta
Kripalani Government in this matter. T say
‘brutally’ with some amount of delibera-
tion, because it was the same brutal
assault, in my humble submission, on one
of the hon. Members of this House, Sir,
it is true that parlfamentary democracy has
to be respected, but we have seen how
actually parliamentary demvocracy has
worked and is working under the present
Congress Government, To illustrate, the
other day Government took the unilateral
decision to devalue the Rupee after the
Parliament had been adjourned, mot when
Parliament was in session. They had not
even the courtesy to call Parliament into
session before taking this momentous
decision. This is how parliamentary demo-
cracy 8 respected by the Congress
Government hers and elsewhere,

We certainly will give parliamentary
democracy all chances that the Opposition

R
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can gave Sir, 1 kmow that the Congress i
1o brute majority now 1g this Hause. But
this brute majornty will be turned nto 4
minority very soon, Sir

SEVERAL HON MEMBERS No, no

SHRI A P CBATTERIEE Therefore
1t 13 for the Chair, for the Chairman, Sir
and for the Congress majority also 1o keep
this im mind, that these conditions of
foday may not obtain tomorrow Today
they are in brute majority, but tomorrow
they will be 1n a helpless minority There-
fore 1 tel} this Congress majonity here
that st 15 up to them to observe the norms
of democraye procedure and if they do
not observe the norms of democratxc pro
cedure let them see the writing on the
will Perhaps they will have to be paid 1n
1o svime coin when we shall come 1 with
v brute majority 1n this House

(Interruptions)

MR

( HAIRMAN Order, order
lease allow him to speak
SHRI A P CHATIERJEE sir, the

dembars of the Opposition

SHRY SYED AHMAD But, Sir, there
v o himit  You are not performing’ your

uty  You are allowmg such remarks to
¢ made

MR C(HAIRMAN 1 am allowng him
y speak

SHRI A P CHATTERIEE As
fember of the Opposition I certainly offer
} cooperation to the Chair in mamtaming
mocratic rules and procedures as far as
s House 15 concerned But the respon
nlity 15 not merely upon a5 As 1 told
¢ Leader of the House in the Lobby
sterday, the responsibility 1y greater upon
* majonty party We are in a munority
¢ the minority certainly will have 1ts
evances If the majority does not give
noeessary respect fo democratic pro-
lures then where will democratic proce-
res go? If there 1s a responsibility on
to respect these parllamentary procedures
1 democratic procedures, ¥ think a
ater responsibility rests upon the leaders
the majority party to see that democra-
procedure are properly maintained and

SABHA] the Chatrman on the

happewngs 11 the House

254

respected  That 1s the only thiog that I
want to submit to you, Sir, before I com
} clude Of course, you will get all coopera
| on from all Members of the Opposition

SHRI B K P SINHA (Bihar) Sir
I rise on a pomt of order

MR CHAIRMAN
each party

SHRI BHUPESH GUPTA You allowed
Mr Mant to speak

One name from

SHRI G RAMACHANDRAN (Nom:
nated) [ want to say something

SHRI BHUPESH GUPTA Mr Mam
had spoken
MR CHAIRMAN All night  You

speah

SHRI B K P SINHA T have a point
of order, Mr Chairman

| MR CHAIRMAN

one

T hope a short

SHRI B K P SINHA Yes, Sit It o
not proper m my opimon, for any Member
1o say thu jyou are not performmg your
dity properly  So I formally move tha*
this remurh of the hon Member should ne
expunged from the proceedings

SHRI P N SAPRU (Uttar Pradesh)
He should be asked to withdraw that re
mark of his

SHRI B K P SINHA Espeunly o
Member of the ruling party should not
cast this aspersion on the Chair Therefore

‘ T formally move that this remark should
bz expung:d (rom the proceedings

MR CHAIRMAN If someone hal
' sa1d that, I have not heard it

SHRI SYED AHMAD- I am very
sorry I made that remark unwittingly But
than

MR CHAIRMAN Stop at that

I SHRI CHITTA BASU (West Bengal)
l Mr Chairiran T rise 10 UXpruss regret
for the imncidents that took place vesterday
But before doing that T would urge upon
you that you should know yourself the
bachground which led to those incidents
| T am quite sure that you are impartial and
you are sufficiently capable of running this
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House 1n «n orderly fashuon. Yesterday
there were some ugly incidents That was
« patural reflection of the incidents taking
place outside the House. As representa-
tives of the people, naturally we may feel
that we want to give expression to those
teelings that nre there outside the House.
But, Sir, when the Marshal and  others
were being called (o take forcibly out two
Members of this House, we rose to make
an appeal to our Madam Deputy Chair-
man so that the orderliness of the House
may be muintained. That cannot be main-
tamned by forcibly taking away some hon
Members from the House As 3 matter of
tact .

(Inrerruptions)

Please hear me, Mr. Chairman, [ am
on my lexs As a matter of fact Mr. D. L.
Sen Gupta, a Member of this House, made
an appeal to the Madam Deputy Chair-
man, but that appeal was not even heard.
Naturally all these things contributed to
what happened later.  Again there werc
provocations from the other side also. |1
am constrained to make this observation.
Sir, that 1n your appeal it appears to me
tha: the blame is put on us only.

MR. CHAIRMAN - No, there is nothing
like that.

SHRI CHITTA BASU: I am glad to
hear that, Sir. Then what happened yes-
terday 1s the cumulative result of some
outstanding things. There are many factors
and all these things are to be considered
and the responsibility of the majority
party is greater even thap that of the
Opposition to maintain the tranquillity
and orderliness of the House. So far as
our side is concerned, we are ready to co-
operate in maintaining dignity and deco-
rum in this House.

SHRI M. GOVINDA REDDY (Mysore):
As you did yesterday.

SHRI CHITTA BASU: With these
abservations, Sir, I associate myself with
your hppeal.

SHRI G. RAMACHANDRAN: Sir...

SHRI ABID ALI (Maharashtra): Why
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Housz will reply generally but when are
we to get a chance ?

MR. CHAIRMAN: 1 bhave asked
Membery from this side also, and the
leaders of the Parties

SHRI & RAMACHANDRAN - This
House listenad with profound respsct to
the appeal you made. Happily mn  your

statement and appeal you never apportioned
any blame and one would have thought
that when you made that appeal withouat
apportioning blame and puttig 1t to out
good sense angd our dignity as Members of
this House that we should cooperate with
you, that would be the end of the matter
But unfortunately, Sir. again controversial
voices have been raised. | want therefore
to say a few words, Sir, although you werc
not tn your seat, there was a redoubtable
woman i your seal. | am not going to
compare the Deputy Chairman with you,
Sir, but she will not fail in a comparison
She was a very brave woman. She stood
the test. She went to the last limit of con-
ciliation and she would not have order to
what was finally ordered if there was any
other way out. Sitting here, Sir, as one
dedicated—if I may say s~o without caus-
ing laughter, to th: non-violent approach
for dealing with all tensions, T asked my-
self, what can be done in such a contin-
usency ? There was a silver lining to the
whole matter  All the Opposition did not
join Shri Dahyabhai Patel and his Party
sat firm 1o their seats, There were some
others also in the opposition who did not
participate, though occasionally they shouted
a word or two. Shri Bhupesh Gupta who is
such a fine Opposition leader, went up to
a point with those who obsiructed but
beyond that point he would not go with
them This is all to the credit of the Oppo-
ation. And as for the Congress side, Sir,
with such a majority and with the capa-
city to sway the vote whenever needed, [
must say that the Congress ranks behaved
with more restraint than I though they

would under such distressing circums-
tances.
And finally, Sir, Mr. Chagla made a

magnificent offer. He himself said his party
might be angry with him for making the
offer. He said that if those two membera
who were forced to withdraw would only

not allow us also, Sir ? The Leader of the | apologise to the Deputy Chairmen, then

-
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they could come in and the proccedings
could go on smoothly, But even that appeal
was not listened to. So I say there was
n silver lining and it was not as if the
whole day was a dark day. Thers were
the democratic elemsnts asserting them-
selves effectively.

We must now not look back, as you did
not in your statement. I would only say
this to you, Sir, that there are hundreds
in this House who will stand by the dig-
nity’ of the House at any cost ind when
that dignity is in danger we shall support
the rufings of the Chair without which no
democracy can function. Thank you,
Sir.

SHRI ABID ALI: Sir, I had requested
permission to speak. Some charges have
been made against us. Who will reply
to that?

MR. CHAIRMAN: Pleass, please. Mr.
Ganga Sharan Sinha.

#ft st o fqg (Fmr) o7

TIWET G1gd, &9 W ZEATH TEA

o

W OERE A ...
OF A" qIe | W A Fifed |

w5t W wrew fag 599 wfas SeE
FEN 1A AFATE | F SV IEA qEA
M Y9E A g & SE ama g
QI 1T UF AR ¥ 9N a7 G
g sk gifaa =gy ov s F9F 70
1T TET gFT

qAIY 93 § A3 FEA AGAT § o
e TwEeET St 7 S A TNy
7 § oY wramd smEw WY § A QO
G ST G | SEE ATT & 9 &
ug g g g fF N F6 w9 3@
EI9E 7 T g I AT & a8 aar
FT TQT AT § | TA(AT ST TEATAT
¥ oy faw gw oiagme & Jeady w1
w%T afew Y fa-faw oifesi & o g,
e g, Ig T Tiiwame & A7 g
ar ArEY g1, 99 ¥a+ fw ag grger
draeET gt 1Al g 5w Aaw w mfwg
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TF & aifeamded AT F9 99
wwdT & | gt arer ag affeafy 7 §
f forerer fvaen sam &, fewsr fFaam
FO §, I9F g4y § § agy Fg, afeT
T8 WYHT AT &Y A& FPAr | A S
AN 1§ & I9 7N & q1Y T &7
Fagaag AT qui favna g e gn
SH SdIe qT AT FT AT F | AR
R #T ST araTgwr ¥ I T g
wE F-AAT we oft grar & o sy
afIe F1 77 JIT gRN 9fasT § | FFY
Tg AT TF T § TR AL F4 &
ferrer @t wt &1 sy ? @ WY SrAar
% IUX B 2 AT A4 g afwT 4
qRATT § 5 SATEAr A1 3¥ ard H
g1 S & 7 faw wifemae & wwatdl
gt ST el @l & e &
T wfew faadr dfafesa ofear §
I Nifafeaa mifzar & HeT 09" 7
fasr-45 7 ua e A% FvedE & AL
q, g 98 wieamAz & g g A
ATET &Y, BT A AT AT IF FIE I
FHT & {4 GgAd gl 98 A A
ITR AAA | @MW & (A0 gLIW &
3 g, T o FY QU T aFAT L | TET
T FS I 7T & 98 UF AREI-ALT
o T A E, Afww gAd fag o
SEET § 4 g2 53 9, 3w o
T § 7 33 fk @nd | &fes 39 o
# g7 79 9@ & T oW 9T 3w
AT F FEarer g St mfawr a0
g gard aifagrae feamaT 1 a|re
7 A1IE 2 AT vy A qT @a
g o tos s ot %1 &) Al AT
AT Tgdwr oAT g ) AfEE e T
ATHFAT TH AT &1 § (F T Ay
AT & e efaw TEf &1 aeE ¥ |7
THa FO Sfeud fET W@ g oSA
#7001 g% Prar s @t gifafzra
qAR 97 OF HINA &1 AHAT TG | 3T
fr &z gava g azr s o
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qAT &7 ¢ Iq% fad =WT greae &
Femay  forget aifedt & Arew § 30
THMAT, BEAT & T FEAT §, W%
gaR @Rt & oY fog g +w g9t
FI, ARAIG ¥ qaEE F AT TF
FIS ATE Fvsde MTATHE 3 FFa &
faq @ | gRa ara-ag 39 g
¥ af@ a3 sdte § Dfafesar aifeg
F aved &, faw grew & a9y afew
areT & o1 aifdfewa qrizat & A
#s7, 5 ofafera @ifedr & o=
39% ARG ¥ OATACT & K A
AT F FFEX o AT H W TR
FIE AME FFedE  JATT &<, FAF
ST F® ggr g1ar £ g S arge gram
g v F7 fopgm gar g s€EY
F1 gfafera §, am® St T 2T §
IET FT TF THIT A ATAT § | GARI
qg qEr gAEAar Tifed IF ATFS Ag
2 W€ 74 99 9 &, 39 T &7 FATSH
T F AFAT § 1 TR AE AT
A& & far g7 gAFT FooT BYE FAY AT
Fgr A Frfgw & Irfgd dfwT agr
& H-A 1 HA €, A1 I &, a8 A
gas! i@ T AMRT 1 wA Er
ST FH AT IART JEAIT T ATET Av
IR i ST HIXT TG | grIA A
AW R T, FF 11 a9 g7 JIT TFEST
gu, a1 {1 & 92 &, = & i
qYE F1 QAT TO AT 72T gerr for o
M AT E 1 §H IART 9T { WAl
TIed T MAAFT FIH FIA &1 F o
T ATfgd | AW gaAr 2y fqeed @
e 7 &30 o<, § |ATT 9T, T WA
w FItae FAT FUES | TAT o7 EY AT
2 for e 7 spre arfarw A€ ERT |t agA
3T BT WM AT a9 HE ITF FIWL A
g1 1 zafay gga "ag 7 7 AE0 AT
Y HT TG FT ARG £ AT ALY AAFA
griFamed  §Ag 9% 99 A FT
FFT 3 | T A a2 g % A ot
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¥ dreT zaw gfafmafes &, gt wifeay
i AreT #Y ATFL 9 GAT T FA-
argYy T TIfgd AT Fq a5 F1T A6
FFEFE & X A AT AR A AL
wgt q¥ fa=me 7€ gF T a9 9% A}
famx & f¥ faw ofaamre & & TaT
FTH F G F79 (98 T EOT | A9
zqar gwg fom gaw fod & emqe
AT g

THE LEADER OF THE HOUSE
(SHRI M. C. CHAGLA) : Mr. Chairman,
Sir, in a rather long life there must always
be incidents which are unpleasant, which
give you pain and distress. But, believe
me, Sit, nothing has distressed me more,
nothing has pained me more, than to wit-
ness the scene that I did yesterday afternoon
Sir, I am proud to be the Leader of this
House and I have always considered that
I do not represent any party as Leader of
the House but that I represent the whole
House, every section of this House. Sir,
in this House we have been proud of the
dignity and the decorum that has always
prevalled. We are proud of the impartia-
lity of the Chair and I think it is the duty
of all of wus, irrespective of parties, to up-
hold the dignity and the decorum and to
uphold the authority of the Chair. New,
once the Chair has given a decision, whe-
ther we like it or not, whether we think
it is right or wrong, 1t is our duty, the
duty of every Member of this House, to
uphold the authority of the Chair and to
see that that order is obeyed. And
what pained me most yesterday was that
after the order had been made by the Chair
that the two Members should withdraw
some Members of the Opposition shouid
have tried to obstruct the carrying out of
that order. It is the duty of every Mem-
ber, first of all, to obey the Chair and to
leave the House if the Chair passes that
order. He may feel disgruntled, he may
teel hurt but he must bow to the authority
and the ruling of the Chair. But what is
worse is, instead of all of us, Members of
the Congress and Members of the Opposi-
tion, trying to see that the order of the
Chair s carried out, if you try to get the
. order obstructed, if you try to prevent that
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ordct being carrted out  how wan
dinity of the House be maintaned ’

the

Now Sir when T look at the contem
porary scene | am terribly woiried, where
e we gomg ' What 1s happening ° Are
we heading for chaos ? Do we want chaos
n our country > Have our friends on
th. opposite side tealised what will emerge
irom this chaoy > Do we want an end of
parliamentary 1nstitutions mm our country ?
Surely I concede 10 the Oppositton the
right to oppose 1 concede to the Oppost
tion the might to criticlse das bitterly, seve
rely harshly 1T have never demed them
that right I think 1t 1s their right and we
must concede 1t And I am here to see
that the Opposition g2ts every opportunity
to crticise Government to oppose Govern-
ment and to bring before this House any
question they want to discuss But 1n
Heaven s name let us mantain parliamen-
tarv anstitutions 1n our country They are
above parties It we love our country
more than our parties then T thinh we
should uphold the digmty of parhiamentary
institutions  and as far as this House 1s
concerned the digmity and decorum of this
House and the authority of the Charr

Sir we are very happy and proud that
we have <o mmpartial a Charrman and also
so impartial o Deputy Chairman  Nobody
has ever challenged your mmpartiality nor
that of the Deputy Chairman  But if 1t 15
a question of challenging the authority of
the Chair, T think everyone of us should
feel 1t as a personal imsult and stand by
the Chair give complete obedience to the
Chairr and mantain parhamentary nstitu
tions

PAPERS LAID ON THE TABLE

NoTLs EXCHANGED BETWEEN THE
GOVERNMENTS OF INDIA AND CHINA

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI DINESH SINGH) . Sir I beg to
lay on the Table a copy each of the follow-
ng papers —

(1) Note given by the Mumstry of
External Affairs New Delhy, to

.

[RAJYA SABHA]
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the Embaysy ot China 1n India,
dated the 8th February, 1966

L

Note given by the Ministry of
Foreign Affairs Pehing to the
Lmbassy of India in China, dated

f (n)

the 6th January 1966
(ut) Note given by the Mimstry of
External Affairs, New Delhi, to
the Embassy of Chmina 1n India
dated the 10th Muarch, 1966
(1v) Note onven by the Mimmstry of
‘ Foretgn Affairs Pehing to the
Fmbassy ot India in China dated
the 27th January, 1966
(v) Note given by the Minstry  of
External Affairs New Delhy, to
the Fmbassy of China 1in India
’ dated the 30th May 1966
(v1) Note given by the Mimstry of
Foreign Affairs, Pehing to the
Embassy of India 1n China, dated
the 2nd January, 1966
(vt} Note given by the Minmstry  of
Fxternal Affairs, New Delhi, to
the Embassy of China in India
dated the Sth July 1966
(vin) Note given by the Ministiy of
Foreign Affairs, Peking, to the

Lmbassy of India in China, dated
the 12th January 1966

[Placed 1 Library See No LT-6449/66—
for (1) to (viu)}

(1) Rrrort o 11 Punsas BoUNDARY
CoMMISSION

(1) Hicn  Couri
ALLOWANCE)

JubpGeEs (TRAVELLING
AMiINDMENT RULFs 1966

THE MINISTER OF STATE IN THF
MINISTRY OF HOMF AFFAIRS (SHR!
JAISUKHLAI HATHI) Sir T beg to

[ lay on the Table—

l (a) A copy of the Report of the

i Punjib Boundary Commission
I [Placed in Library See No LT-6453/66]

(b) A copy of the Ministry of Home
Affairs Notification G SR No 943,



